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A  Petition of Mr. George Ackland, pray
ing for the enactment of a law for the pro
tection of inventions.in India.

T iie C L E R K  reported a communication 
from the Bombay Government, submitting 
the Draft of an A ct relating to deserters 
from the4ndian Navy. .

S ir J A M E S  C O L V IL E  gave notice 
that he would, on Saturday next, move the 
first reading of a Bill “  for making better pro
vision for the education of Male Minors 
subject to the superintendence of the Court 
of Wards.”

Mu. P E A C O C K  gave notice that he 
would, on the same, day, move the second 
reading of the Bill “  to facilitate the pro
ceedings of the Commissioners appointed to 
inquire into matters connected with the posi
tion of Sir James Brooke, Her Mi^esty’s 
Commissioner and Consul General in Bor
neo.”

Sir  L A W R E N C E  P E E L  gave notice 
that he would, on the same day. move that 
the Petition of the Bengal Chamber of 
Commerce for the repeal of the Usury Laws 
be referred to a Sclcct Committee.

M r. G R A N T  ype  notice that he would, 
on the same day, move the second reading 
o f the Bill “ to provide for the levy of duties 
of Customs in the Arracan, Pegu, Martaban, 
and Tenasserim Provinces.”

M r . A L L E N  presented the Report of 
the Select Committee appointed to consider 
what Office room and establishment may 
immediately be required by the Legislative 
Counci' and ilieir Clerk.

Moved by the same that the above R e
port be printed and taken into consideration 
this day week.

Agreed to.
M r. D O R IN  moved that the Clerk of 

the Council be instructed to write to the 
Secretary to the Government of the North- 
Western Provinces, requesting that an answer 
may be given to the letter addressed to that 
Government on the loth  April last, by the 
Secretary to the Government of India in 
the Legislative Department, on the subject 
o f the Draft Act “  for removing the pro
hibition against the importation of Foreign 
Sugar.”

Agreed to.
M k. P E A C O C K  moved that the Peti

tion of the British Indian Association, this 
day presented, be taken into consideration 
bv the Committee o f the whole Council 
when they consider the Standing Orders of 
the Council.

Agreed to.

Moved by the same that a Select Com
mittee be appointed to consider and report 
upon the Law relating to Patents for inven
tions, and to prepare such Bill or Bills as 
they may deem necessary to authorize the 
grant in India of such Patents.

Agreed to.
Moved by the same that the said Com

mittee consist of Mr. Grant, Sir James 
Colvile, and the Mover.

Agreed to.
Moved by the same that the Petition of 

Mr. George Ackland be referred to the 
above Committee.

Agreed to.
The Council, on M r. A llen ’s motion, re

solved itself into a Committee on tlje Bill 
“  to amend the Law relating to the jrowers 
o f Naib Darogahs in the North-Western 
Provinces.”

The Bill was passed as it stood, ami was 
certified by the Chairman ; whereu|Kin the 
Council resumed its sitting.

M r. A L L E N  gave notice that lie would, 
on Saturday next, move the passing of the 
above Bill.

The Council adjourned.

Saturday, July 8, 1854.

P rese n t  :

The Most Noble the Governor Gcnural, Prrsidtnt. 
Hon. Sir Lawrencc Peel, Hon. Sir James Colvile,
Hon. J. A. Dorin, A. J. M. Mills, Esq.,
Hon. Colonel Low, D. Eliott, Esq.,
lion. J. P. Grant, and
Hon. B. Pcacock, C. Alien. Ksq.

T iie  C L E R K  presented the following 
Petitions :—

A  Petition from the British Indian Asso
ciation, praying for the extension of the 
Affirmation A ct No. V  of 1840 to Her 
Majesty’s Courts.

A  Petition from two inhabitants of the 
District of Bancoorah, praying for the rej>eal 
of A ct No. X I X  of 1853.

M r. M IL L S  gave notice that he would, 
on Saturday next, move the first reading o f 
a Bill “  to withdraw certain privileges ac
corded to His Highness the Nawab Nazim 
of Bengal and his family.”

M r. G R A N T  presented the Report of 
the Select Committee on the Penal Code, 
respecting the'answer to be given to the 
Despatch from the Honorable the Court of
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Directors, No. 15, dated the 5th April 
1854.

M b. A LL E N  moved that the Report of 
the Select Committee on the Office Estab
lishment, be submitted by Message to the 
Most Noble the Governor General in Coun
cil for his consideration and orders.

Agreed to.
Moved by the same that Mr. Peacock 

be instructed to carry the Message.
Agreed to.
S i r  L A W R E N C E  P E E L  moved that 

the Petition of the Bengal Chamber of 
Commerce, for the repeal of the Usury Laws, 
together with the Draft of an Act already 
prepared on the subject, and the papers 
connected therewith, be referred to a Select 
Committee, with power to such Committee 
to introduce a Bill to give effect to the 
recommendations of the Petitioners.

Agreed to.
Moved by the same that the said Com

mittee consist of Mr. Peacock, Mr. Mills, 
and Mr. Allen.

Agreed to.
Moved by the same that the Petition of 

the British Indian Association, praying for 
the extension of the Affirmation Act No. V  
of 1840 to Her Majesty’s Courts in India, 
be referred to a Select Committee.

Agreed to.
Moved by the same that the said Com

mittee consist of Mr. Peacock, Sir James 
Colvile, and Mr. Eliott.

Agreed to.
M r. G R A N T  moved that the Report 

of the Select Committee on the Penal Code 
be printed and communicated by Message 
to the Most Noble the Governor General 
in Council.

Agreed to.
Moved by the same that Mr. Dorin be 

instructed to carry the Message.
Agreed to.
Moved by the same that the papers con

nected with the several projects of Law, 
entered in the list appended to the Report 
of the Select Committee on pending busi
ness under the head of “  Criminal Law,” 
namely, Nos. 5, 36, 38, 56, and 59, be 
referred to the Select Committee on the 
Penal Code.

Agreed to.
Mit. P E A C O C K  moved that the papers 

relating to Oaths and Affirmations be referred 
to the Select Committee appointed to con
sider the Petition of the British Indian 
Association.

Agreed to.

Sir JA M E S COLVILE moved the 
first reading of a Bill “ for making better 
provision for the education of Male Minors 
subject to the superintendence of the Court 
o f Wards.”

Bill read a first time accordingly.
M r. M ILLS moved that Al£ Malet’s 

motion for the first reading of a Bill “  relat
ing to deserters from the Indian Navy”  do 
stand over till Saturday next.

Agreed to.
Siu LA W R E N C E  PE E L moved the 

second reading of the Bill “  for the general 
improvement of the Law.”

The question being' proposed, a debate 
ensued.

Motion carried, and Bill read a second 
time accordingly.

Moved by the same that the above Bill 
be referred to a Select Committee.

The question being proposed, Air. 
G R A N T  moved, by way of amendment, that 
the following words be added to the question, 
namely, “ and that the said Committee be 
instructed to report, before the Bill shall 
be published for general information, whether 
it may not convenicn^ be divided into 
several Bills, and, if they shall be of opi
nion that such is the case, to divide the Bill 
into several Bills accordingly, and to prepare 
proper Titles and Preambles for such several 
Bills.”

Sib JA M E S  CO LVILE rose to
order.

T h e  PR E SID E N T gave it, as his opi
nion, that the proposed instruction to the 
Committee, if carried out by them, would 
render it necessary that the several Bills so 
divided should be read de novo.

The amendment having after a debate 
been carried, the original question as amend
ed was put and agreed to.

Sir LAW 'IiENCE PEEL moved that 
-the said Committee consist of Air. Grant, 
Air. Peacock, Sir James Colvile, Air. Alills, 
and the Mover,

Agreed to.
Siu L A W R E N C E  PE E L moved the 

second reading of the Bill “  for the further 
improvement of the Law of Evidence.” 

Alotion carried, and Bill read a second 
time accordingly.

Aloved by the same that the above Bill 
be referred to a Select Committee.

Agreed to.
Aloved by the same that the Committee 

consist of Air. Grant, Mr. Peacock, Sir 
James Colvile, Air. Mills, and the Alover. 

Agreed to.
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M r. P E A C O C K  moved the second 
reading of the Bill “ to fnrilitntn flip pro
ceedings of the Commissioners appointed to 
inquire into certain matters connected with 
the position of Sir .James Brooke, Her 
Majesty’s Commissioner and Consul Ge
neral in Borneo.”

Motion carried, and Bill read a second 
time accordingly.

M r. G R A N T  moved the second reading 
of the Bill “  to provide for the levy of duties 
of Customs in the Arracan, Pegu, Martaban, 
and Tenasserim Provinces.”

Motion carried, and Bill read a second 
time accordingly.

Moved by the same that the above Bill 
be referred to a Select Committee.

Agreed to.
Moved by the same that the Committee 

consist of Mr. Mills, Mr. Allen, and the 
Mover.

Agreed to.
M r. A L L E N  moved that the Bill “ to 

amend the law relating to the powers of 
Naib Darogahs in the North-Western Pro
vinces” be recommitted to a Committee of 
the whole Council.

Agreed to.
M r. A L L E N  gave notice that he would, 

on Saturday next, move that the Council 
do resolve itsel£ into a Committee for the 
further consideration of the above Bill.

M r. P E A C O C K  moved suspension of 
Standing Orders Nos. L X V *  and L X X I , 
to enable him to move as next hereinafter 
mentioned.

Agreed to.
Moved by the same that the Council do 

resolve itself into a Committee on the Bill 
“  to facilitate the proceedings of the Com
missioners appointed to inquire into certain 
matters connected with the position of Sir 
James Brooke, Her Majesty’s Commissioner 
and Consul General in Borneo.”

Agreed to.
The Council accordingly resolved itself 

into a Committee, and the Bill was passed 
without any alteration.

The Bill, as settled in Committee, was 
certified by the Chairman, and the Council 
resumed its sitting.

M r . P E A C O C K  gave notice that he 
would, on Saturday next, move the passing 
o f the above Bill.

Moved by the same that the considera

tion of the present Standing Orders, and the 
Petition of the British Indian Association, 
praying that the Meetings of the Council 
may be accessible to the public, he post
poned until Saturday the 5th August next.

Agreed to.
The Council adjourned.

Saturday, July 15, 1854. 

P r e s e n t  :

The Most Noblo the Governor General, President. 
Hon. Sir Lawrcnc© Peel, A. J. M. Mills, Esq.,
Hon. J. A. Dorin, D. Eliott, Esq.,
Hon. J. P. Grant, A. Malet, Esq.,
Hon. B. Peacock, and
Hon, Sir James Colvile, C. Allen, Esq.

The following Message from the Most 
Noble the Governor General in Council was 
brought by Mr. Peacock and read :—

M E SSA G E  N o. 8.

The Governor General in Council informs
A Clerk, at............ Ks. 800 a month. *!*6

) Of whom one tive Council
should have R«.

ISO, a second ,,la t  , lle ,las
120, and tiio sanctioned the
th ir d s . 100 a esta b lish m en t

Four Cnpyista,...................  R«. 120 proposed  for
Two Dufterie.......................................... 18 f ,  ,
A Jemadar, at .................  „  10 tile OulCe Ol
Thirty Peon«........................... „  180 C l e r k  o f
A D n rw a n ..................................................... . 6 l n e  Y ,
Two Ferashes...................... „  12 th e  C o u n c il,
A Bhistie.............................  „  5 A * e
A Sweeper............................................... 4 ** *  COSt o f

 -------- Ks. 1,023
B». 1,0K8 per mensem,

as shewn on the margin.
By order of the Governor General in 

Council,
C. ALLEN,

Offg. Secy, to the Govt, o f India.C o u n c i l  C h a m b e r , ) 
The \ith July, 1854. j

*  O f the original Standing Orders, or Nos.
LXV and LXVI o f the Standing Orders as adopt* 
ed on the 19th August 1854.

Snt JA M E S COL V ILE  gave notice that
he would, on Saturday next, move the second 
reading of the Bill “  for making better pro
vision for the education of Male Minors sub
ject to the superintendence of the Court 
of Wards.”

M r. M IL L S  gave notice, that lie would, 
on the same day, move the first reading of 
a Bill to repeal so much of the provisions




